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DE,15.4.

Ld.Stancding Counsel
for the Railways prays for
further time to file
counter,

Time granted till
29,.4.2002 to file counte

A ]

The C.A. 1s allowed in the afeoregtited

terms, NO Cogsts. \ ) _
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MEMBER (JUDICIAL)

Order DEd.25.6.2002(t she.)

Send cosples of this erder to the
Res,mdentsl%t the cests of the applicant;
en whose behalf Shri S.B.Jena, undert akes

te file the required postages by 26.6.02.

Upon furnishing the requireéd postages free

 copies of the order be handeé over to the

Counsds of both sides.
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